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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
N EW DELHI,
0. ANO.2275/96 . .

New Delhi: Dated this the ? day of May, 1997, |

HON 'BL E MR, S, R.ADIGE MEMBER( A)

G ,mahey, . . '
Rlo 433 5e7, R.KPuram,
New Delhi, - o

" Retired Research Officer from Ministry of

Defence _ oooooooApplicaﬂto
( In person)
’ Varsus

1. Union of India ,
through Secretary,
Ministry of Defence,

New Delhi= HQ 110 011., ,

2. Joint Secratary (Trgo) and chief adninistrative
Officer, :
C-II, Hutments, Ministry of DIBFence,
New Delhi, oHQ- 110 019 oe0o Regpondentsyd

( shri J.ﬁ.hshhdepartuan.tél Reprasentati wo).,

JUDG"IENT

BY HDN"BLE MRyS, RggDIGg MgﬂBgﬂg!

Applicant prays fop stepping up of his pay

equal to that of his immediate junior Or. O K.Bha.la

who was promo ted in Jan/l-‘eb.,199fuith all con eequential
benefits including interest @.18% poae

2. - Admittedly , gspplicant who commenced his

‘sorvice with respondents as LOG/K.PO wee.fo 6,10,56

BN

was promoted as STA on local basis aﬂd u'as regularised
as such u.e.f‘o 284,81, His pay was f’ixed at Rs, 550/ =

PeMo wo8sfo 751,80 end R, 57S/° after grant of annual

1nc1fefne!1t Uosofo_ 1010‘819 He was p‘romoted as JA w, 8 fo'

1o1B4 and his pay was fixed at 680/~ yeeof, 141,84

. in ‘the prerevised scale snd Rs.2300/ - Welofs 1,1,87
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in the revised scale upon his opting to coms over
'to\vrgvis,_ed scalad Hé uyas promoted as R0o We 8'Po 16,11.89
at which point of time he yas drawing Rs,2450/= as
Jf. His pay was Fixed as R0 ot Rse 2500/ = w, @, P |
16,11589 to 31M289 and at mozsso/- wesefo 101,90
uith next date of increment on 1013910 plicant "

retired on suparannuation on _28,2.,95,

3 - On the other hand shri p.K.Bhola was ~

appointed as & DR STA wee,fo 16484577 and his pay vas
Pixed at B.550/= from that date. He was promoted as

IM ursefe 118684 and his pay was Pixed at R.710/<

we0.Po that dats and at RATS/= u.e. Po 15184 on

pre=revised scal es He opted to cdma over to revised\

pay scale wedsfs' 1,/1,86 and,accor‘dingl\y‘his pay

wes fixed at Rs2375/= ueesPil 19186 with next dats

of‘ increment on 1,8,86, He uas promotad 88 Role womo fo

31.5,95 when he wes drawing Rsososo/- in the grade or IR
and his pay was Fixed at R’ :mo/- We 86 Po 31311;95°

- The raspondents contend that applicant is

not sntitlad to the relief claimed because mndition
(1i1) in FR 22 C is not satisfied,in as much as applicant
was drawing less pay than his junior shro Bhola in

the lower posts of STA and J_FD;

5. m identical objection hgppened to be raised i
by rGSpondents before me in 04 No,42/54 shri m,L.Mmahna
USe U0I & Crs, I spacif‘icaliy noted that ob jsction

in paregreph 5 of & Judament dated 31 '10;94 and
disnissed that 0p on that and othar grounds. Thersupon

that spplicant app ro ached the Hon’ble Supreme Dourt in SLP

No. C-2658 4-85/95 ‘who by their judgment dated 104 35,96

set aside & order and allowsd the appeelo As Shri
I‘lahna had, al so meanuhila retired, the Hon'ble Supreme Dourt
directed that pension and other con sequential benef‘its

be cal culated on the basis of steppad up pay.
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6.  #pplying the ratio of Hon'ble“S(preme Oourtls

judoment in Mahna'®s case “( Supra) to the f‘acté of
the present case, I find _that-the: same is fully
spplicebles Accordingly this 0a is allo uadd
Respondents are dix;ected to step wp applicant‘"s p ay
to that dra_t;h by ‘h:ls.___i‘mm ediate junior Shri Bhola ’
as on 3141,95 then recalcul ate applicant®s pension
and other consequential bensefits on the basis of |
stepped up pay,and rel @ase the same to him uithin
thrae mon ths from the date of receipt of a copy of

»~ [ 4

No costs,

- ol g.
( s.Rin (jlcéj

I'IENBER(A).

/ua/

this judgment, The prayer for interest is rejactedé’;




